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NG OF THE COMPANY TO BE HELD THROUGH
ERENCING / OTHER AUDIO-VISUAL MEANS

. Notice IS hereny g at ihe tig eetng ( ~ 0
SIRCA PAINTS INDIA LIMITED (“SPIL”/ “Company”) will be held on
Friday, August 25, 2023 at 12:30 P.M. through Video Conferencing (“VC”)/
Other Audio Visual Means (“OAVM”) in Compliance with the applicable provisions
of the Companies Act, 2013 (“Act”) and the rules made thereunder read with the
Circular dated April 08, 2020, April 13, 2020, May 05, 2020 and subsequent
circulars issued in this regard, the latest being dated December 28, 2022,
respectively, issued by the Ministry of Corporate Affairs (“MCA Circulars”), and the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
(“Listing Obligations”) read with SEBI Circular dated May 12, 2020,
January 15, 2021, May 13, 2022 and January 05, 2023 (SEBI Circulars) without the
physical presence of the members at a common venue. The Venue of the AGM shall
deemed to be the Registered Office of the Company.

2. The Annual Report including the financial statements for the financial year ended
March 31, 2023 along with Notice of the 18" AGM will be sent only to those
members, whose e-mail addresses are registered with the Company/Registrar and
Share Transfer Agent or with the respective Depositary Participants in accordance
with the MCA Circulars and SEBI Circular No. SEBI/HO/CFD/PoD-2/P/CIR/2023/4
dated January 05, 2023 (SEBI Circular). Members may note that the Notice of the
AGM and Annual Report 2022-23 will also be available on the Company’s Website
at https://www.sircapaints.com/investors/#annual-report, website of the stock
exchanges—e—National-Stock-Exchange—oftndia—Limited and BSE Limited at
www.nseindia.com and www.bseindia.com and on the website of Registrar and

s, KFi ies Limited, of the Company at
https://www.kfintech.com/ . The instructions for joining the AGM and the manner of
participation-intheremote electronic voting or Casting vote through e-voting system
during the AGM will be provided in the notice of 18" AGM. Members participating
through VC/ OAVM shall be counted for reckoning the quorum under Section 103 of
the Act.

3. Members holding the shares in physical form or Demat Form who have not
registered their e-mail addresses with the Company/ Registrar and Share Transfer
Agent or Depositary Participants can obtain the Notice of 18" AGM and Annual
Report 2022-23 and/ or can attend the AGM through VC/ OAVM by updating their
e-mail address and Bank Account details with the RTA, KFin Technologies Limited
by sending e-mail to einward.ris@kfintech.com.

4. Shareholders may notethatthe Boardof Directors of the Company at their meeting
held on Tuesday, 16" May, 2023 have considered, approved and recommended
payment of final dividend of Rs. 1.50/- (Rupee One and Fifty Paise Only)
(Final dividend) per equity share of face value of Rs. 10 (Rupee Ten) each for the
financial year ended 31 March, 2023, subject to approval of shareholders at this
ensuing 18" AGM. The final dividend, if approved, by the shareholders will be paid
within a period of 30 days from date of declaration to the shareholders whose
names appears in the Register of Members or Register of Beneficial Owners, as the
case may be, as on the cut-off date i.e., Friday, August 18, 2023. The final dividend
will be paid electronically through various online transfer modes to those
shareholders who have updated their bank account details.

5. Pursuant to the amendments introduced in the Income Tax Act, 1961 vide Finance
Act, 2020 w.e.f. 01* April, 2020, the company is required to withhold taxes at the
prescribed rates on the dividend paid to its members. Accordingly, the Company is
required to deduct tax at source from dividend paid to the members at prescribed
rates under the Income TaxAct, 1961

6. Members holding shares in physical form who have not updated their mandate for
receiving the dividends directly in their bank account(s) through Electronic Clearing
Service or any other means (“Electronic Bank Mandate”), can register their
Electronic Bank Mandate to receive dividends directly into their bank account
electronically, by sending following details/ documents:

a. Folio No.

b. Request Letter

c. Self-attested PAN and address proof

d. Bank details like: Account No., Bank account type, Name and Branch of Bank,
IFSC Code in which dividend is to be received;

e. Self-attested scanned copy of cancelled cheque bearing the name of the
member or first holder, in case shares are held jointly.

7. Members holding shares in demat form are requested to update their email
address/ Electronic Bank Mandate with their Depository.

8. The above information is being issued for the information and benefit of all the
members of the Company and is in Compliance with the MCA Circulars and the
SEBI Circular.

9. The Notice of AGM and Annual Report 2022-23 will be sent to shareholders in
accordance with the applicable laws on their registered email addresses in due
course.

By Order of the Board

For Sirca Paints India Limited
Sd/-

Suraj Singh

Date: July 24, 2023
(Company Secretary & Compliance Officer)

Place: Delhi

Motice under regulation 37A of IBBI |Liguidation Process), Regulations, 2016
For assets of

SHRI GANESH FIRE EQUIPMENTS PRIVATE LIMITED (In liquidation)

(“Company”)

CIN: U28300DL2010PTC204055
[Assignment under Insolvency & Bankruptcy Code, 2016-(“IBC")
Date of E-Auction : 26th August, 2023
Last Date for Deposit of Earnest Money Deposit (EMD) : 24th August,2023

Offers are invited from Investors for Assignment of Not Readily Realizable Assats
{"NRRA") of Shn Ganesh Fire Equipments Prvale Limited (In Liquidalion), under
Requlation 37A of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016 on "AS IS WHERE 15, AS IS WHAT IS, WHATEVER THERE IS AND
WITHOUT RECOURSE BASIS"

The Details of the Not Readily Reafizable Assets offered for Assignment are s under:

Asset Underlying | Reserve |EMD Amount| Incremental
Amount {Rs.] | Price (Rs.)|  (Rs)| Value (Rs.)
Assignment of all rights and interast prox | 10,47 R9A | 1,01, T —
in the corporate debtor in respect of |Rs. 10,17 89%)-
recoverable and advances

NORTHERN RAILWAY

Invitation of Tenders through E-Procurement system

Principal Chief Materials Manager, Northern Railway, New Delhi-110001, for and
on behall of the President of Indla, invites e-tenders through e-procuremen

system for supply of the following items: -

&, | Tender Mo, | Brief Description ity Closing
N Date
01 (0T230160 | COMMECTOR SET FOR WSP 101 HOS | 14-08-23

02 | 18230145C | MULTI CGOLOUR PRS TICKETS
(WITHOUT ADVERTISEMENT)

110600 NOS | 14-08-23

03 (02231616 | FEEDER JUNCTION BOX COMPLETE 160 OS5 | 16-08-23

04 (06235089 | MANUFACTURE AMD SUPPLY OF 53-5 2800 MT | 16-08-23
GRADE ORDIMARY PORTLAMND CEMEMNT

05 (08232486 | SLIDE BLOCK 790 NOS | 28-08-23

06 (0T230108A ) HAMNGER FOR BOLSTER SPRING 11489 NOS | 19-08-23
SUSPEMNZION,

07 (0T2315144 ) BULE TYPE SPLIT COTTER 418215 NOS| 28-00-23

"all Taxes Extra, as applicable

Interested paries may submit their offers bo the undersigned latest by, 08th August 2023,
The assignment will be subject to the Provissons of the 1BC 2016 read with Regulations

made thereunder and the process information document.
Sdl-
Prabhakar Kumar
Liquidator, Shri Ganesh Fire Equipments Private Limited
IBBI Reg. No.: [BBUIPA-D0Z/P-NOOTT4/2018-2019112373
AFA Valid upto 26-Sep-23
Regd. Address: No.1 Shiva Enclave, 3rd Floor, Pitampura New Dedhi-110034
Email ID: prabhakar_acs@rediffmai.com, lig.shriganesh{@gmail.com
Mobile.. 9810011532

Date: 250712023
Place: New Delhi

HOTE -1. Vendors may visit the IREPS
?'_--'—* wiebsite e, www,ireps.gov.in for details,

Of40 "™

SERVING CUSTOMERS WITH A SMILE
FORM G

Azadi® L Sk
AriManctsay | 3 Mo Manual offer will be entartained. E e
Tender Notice NO. J652023-2024 Dated + 24.07.2023 FIEOIZ023

INVITATION FOR EXPRESSION OF INTEREST FOR

ADITYA CHEMTEC PRIVATE LIMITED OPERATING IN CHEMCIAL INDUSTRY

(Under Regulation 364 (1) of the Insalvency and Bankruptoy Board of India
{Insohvaency Resolution Process for Corporate Persons) Regulations, 2016}

PUBLIC NOTICE

The Godd Ormaments to be auctioned belong to Overdue Loan Accounts of our vasious

RELEVANT PARTICULARS

EAST COAST RAILWAY

e-AUCTION OF 59 SLRs AND 10 VPs
OVER KHURDA ROAD DIVISION

DETAILS OF PARCEL LEASING ASSETS :

5i.| Lot NoJ/Category FROM-TO LOT END TIME

1 112843-12844 (24T} PURF-AHMEDABAD (ROUND TRIP)
2 |18463-16464 (24T)| BHUBANESWAR-BANGALORE CITY

e PR e 11510, L L 121 o SR e v

3 | 22866-22865 (24T)| PURI-LOKAMANYA TILAK TERMINUS
(ROUND TRIP)

08 08,23, 1200005, |

08.08.23, 1210hrs,

08.08.23, 1220hrs.

4 [12898-12897 (247)] BHUBANESWAR-PUDUCHERRY
(ROUND TRIP)

080823, 1230hrs,

5 1128B0-1287T9 (24T)| BHUBANESWAR-LOKAMANYA TILAK
TERMINUS {ROUND TRIP)

08.08.23, 1240hrs.

0O | 22805-22808 (24T)| BHUBAMESWAR-ANAND VIHAR
TEEMINAL (ROUIND TRIP)

08.08.25, 1250hrs.

T 112146-12145 (24T PURI-LOHAMANYA TILAK TERMINUS
__________|ROuNDTRIP)

8 118477-18478 (23T)| PURI-YOGA NAGARI RISHIKESH
(REOUND TRIP}

08.08.23, 1300hrs,

08.08.23, 1310hrs.

9 [12830-12820 (247T)| BHUBAMESWAR-MGR CHENMAL
CEMTRAL [ROUMD TRIF)

08.08.23, 13200rs.

10 12815-12816 (24T)| PURI-AMAND VIHAR TERMINAL
[ROUMD TRIP)

08.08.23, 1330hrs.

il LUSTE (5.97) PURI-INDORE 09,058,283, 1130hes

12 22810 (3.8T) PURI-WALSAD 09,0823, 1140hrs,

13 12845 {3.9T) BHUBAMESWAR-BANGALORE CANMT | 09,0823, 1150hrs,

14| 22833 {3.97)
15| 22805 (3.8T)

BHUBAMNESWAR-ANAND VIHAR
TERMINAL

090823, 1210hrs

16 126886 (3.9T) PURI-SHALIMAR 09.08.23 1220hrs,

17 12894 {3.0T]) FURI-GANDHIDHAM 008.08.23, 1230hrs.

18| 12281 (3.8T)

1% L2871 {3.9T)

BHUBAMESWAR-NEW DELHI

o LRty 1T o Dl T D e e s s

EHUBANESWAR-TIRLUPATI

09.08.25, 125000

20 S0857 (3.8T) PURI-SAIMAGAR SHIRDI D9.08,23, 1300hrs

21 20472 (3.8T) FURI-BIKANER 09.08.23 1310hrs.

22 20896 (3.8T) BHUBAMESWAR-RAMESWARAM 09.08.23 1320hrs.

23| 22836 (3.89T) | PURI-SHALIMAR

4 15410 {3.97) PURI-JAYNAGAR 09,0823, 1340hrs,

25 20861 (3.9T) PURI-AHMEDABAD 09.08.23, 1350hrs,

26 20817 (3.9T) BHUBAMESWAR-NEW DELHI 09.08.23, 1400hrs.

27| 72882 (38T) | BHUBANESWAR-PUNE

28 Z2879 (3.9T) BHUBAMESWAR-TIRLIPATI

09.08.25, 1420hrs.

29 12896 (3.97) PURI-SHALIMAR Q9. 0825, 14300s

30| 22890 (3.0T) | PURI-DIGHA 06 (18,23, 1440hrs,
31| 29811 (2.8T) | BHUBANESWAR-NEW DELHI 09.08,23, 1450hrs.
32| 22827 (39T) |FPURI-SURAT ) 09.08.23_1500hrs.|

33 J2850 (3.9T) PURI-MGE CHEMMAI CENTRAL 090823, 1510hrs.

34 1268946 (3.9T) EHUBANESWAR-PUDUCHERRY 09.08.23, 1520hrs

35 12819 (3.9T) BHUBAMESWAR-ANAND VIHAR 09%:08.23, 1530hrs,

TERMINAL
36 12880 {3.9T) BEHUBAMESWAR-LOKAMANYA TILAK |D9.08.23, 1540hrs,
TEEMINLS
37 16440 (3.9T) PURI-FATMA 090823, 1550hrs
aa 20819 (3.8T) PURI-OKHA 09.08.23, 1600hrs.

39 22074 (3.8T) PURI-GANDHIDHAM

(VIA-VIJAYANAGARAM)

09.08.23, 1610hrs.

40| 12146 (3.9T) | PURI-LOKAMANYA TILAK TERMINUS [09.08.23, 1620hrs

41 22819 (4T) BHUBANESWAR-VISAKHAPATHAM 10.08.23, 1130hs,

42 12801 {3.9T) PURI-MEW DELHI 10.08.23, 1140hs.

43 18417 (4T) PURI-GLIMUPUR 10.08.23, 1150hrs.

44 47473 (4T}

} B I i) PURI-TIRUPATI
45 22819 (4T)

IR-TIRUPATY 100823, 1200hrs.
BEHUBANESWAR-VISAKHAPKTHAM

10.08,23, 1210hrs

46 16304 {d4T) PURI-SAMBALPUR 10.08.23, 1220hrs,

47 12843 {3.9T) PURI-AHMEDABAD 10.08.23, 1230hrs.

48 2823 {3.9T) BEHUBAMESWAR-MEW DELHI 10.08.23, 1240hrs.

a5] 18417 (4]

4 PURI-GUNUPLUR
50 15447 (3.9T]

L Lt e 10.US3:£2; 1Lh0Nrs.
BHUBANESWAR-JAGOALPUR

10.08.23, 1300hrs

a1 16126 (4T} PURI-ROURKELA 10.08.23, 1310hrs,

52 18477 [4T) PURI-YOGA MAGARI RISHIKESH 10.08.23, 1320hrs.

o3 20823 {3.9T) PURI-AJMER

10.08.23, 15330hrs.
BHUBANESWAR-ROURKELA 10.08. 23, 1:340hrs.

23] 22830 (3.31) |BHUBANE. el latd fiBi1 AL T
BHUBANESWAR-JUNAGARH ROAD | 10.08.23, 1350hrs

55| 20837 (AT)

] 16126 (4T PURI-ROURKEL#A 10.08.23, 1400hrs.

a7 18410 (4T} PURI-SHALIMAR 10.08.23, 1410hrs.

] 12875 {3.9T}) FPURI-AMAND VIHAR TERMIMAL 10,0823, 1420hrs.

S9[  12815(3.97)

it 2815 (3.9T) | PURI-ANAND VIHAR TERMINAL 10.08.23, 1430hrs,
] 17474 (4T)

PURI-TIRUPATI 10.08.23, 1440hrs

i1 2202 (3.8T) PURI-SEALDAH 10.08.23, 1450hrs.|

G2 18425 (3.9T) PURI-DURG 10.08.23, 1500hrs.

G 18452 (3.9T) PURI-HATIA 100823, 1510hrs

64| 15410 (4T) | PURI-SHALIMAR _ [10.08.23, 1520Ns.

65| 18477 (4T] | PURI-YOGA NAGARI RISHIKESH | 10.08.23, 1530hrs,

GE 22819 (4T) BHUBAMESWAR-VISAKHAPATHNAM | 10.08.23, 1540hrs.

67 18022 {4T) KHURDA ROAD-KHARAGPUR 10.08.23, 1550hrs.

i3] 12822 {3.9T) PURl=SHALIMAR 1000825, 16006hrs,

(68 20837 (4T) | BHUBANESWAR-JUNAGARH ROAD | 10.08.23, 1610hrs

Asset Description : VP (Tor SI. Mo, 1 to 10, F«1 {for 5L Mo 1110 17,19, 20, 23, 26, 28
to 31,34, 35, 39,42 43 44 46 48 50 51,54, 55 57,58 58 61 &£651063), R-1 (for 5,
Mo 18,21, 22, 24,25, 27,32, 33, 36, 37, 38, 40, 45, 47 49, 52 53 &G 60,62, 83,64 &
649, F<2 {for 5. Mo, 41), Frequency ; 4 Days (for 31 Mo, 1, 10, 47,48 & 53), T Days
ifor 51 No, 2,8, 417, 42,43 45, 46, 4910 52, 54 to 57 & 62 ta 62), 1 Day (Tor 31 Mo, 3,4,
B, 7.9, 11 to 30, 32, 33, 34 & 37 to 40), 2 Days (for 51 Mo, 5, 31, 35, 36 & 53),
3 Days (for 5. Mo, 58 &61), 5 Days (for 51. Mo 44 & 60}, Lot Start Time ; 08.08.2023,
1130 hrs, (for Sl Mo, 1 1o 10}, 09,08,2023, 1100 hres. (lor 51 o, 1 i0.440), 10.08.2023,
1100 hrs. (for S5 Moo 41 to 69), Minlmum: Inerease @ 0.2% (for all 51 Mos.). Lot

Status : Mew in Draft Catalogue (for all 51 Mos. ).

Mote ; 10 VPs are pul on aucton on 08th August 2023 vide Catalogus No.: KUR-VP-
AUG-01 and 30 SLRs & 28 SLRs pul on auction on 8th & 10th August 2023 vide
Catalogue No.: HKUR-SLR-ALUG-01 & Catalogue Me.: KUR-SLE-AUG-02
respechively

PR-3T3MI23-24
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JOMAXE

Turning dreams into reality

Omaxe Limited
Regd. Office: 19-B, First Floor, Omaxe Celebration
Mall, Sohna Road, Gurgaon-122 001, (Haryana)
Corp. Office: 7, LSC, Kalkaj, New Delhi- 110019
CIN: L74899HR1989PLC0O51918

Website: www.omaxe.com, Email: info@omaxe.com

Tel: 91-11-41893100, Fax: 91-11-41896653
NOTICE OF POSTAL BALLOT

NOTICE is hereby given to the members of Omaxe Limited
(the "Company’] that in terms of the provisions of Sections 108,
110 and other applicable provisions of the Companies Act, 2013
(including any amendment(s), statutory modification(s) and/ or
re-enactment|s) thereof for the time being in force) read with
Rules 20 and 22 of the Companies (Management and
Administration) Rules, 2014, as amended and in compliance with
General Circulars No. 14/2020 dated April 8, 2020, 1772020
dated April 13, 2020, 22/2020 dated June 15, 2020, 33/2020
dated September 28, 2020, 39/2020 dated December 31,
2020, 10/2021 dated June 23, 2021, 20/2021 dated December
D8, 2021, 3/2022 dated May 05, 2022, and 11/2022 dated
December 28, 2022 issued by the Ministry of Corporate Affairs
for holding general meetings/ conducting pnsmlﬂallm (herein-
after collectively referred to as ‘“MCA Circulars’), Regulation 44
and other applicable provisions of the Securities and Exchange
Board of India (Listing Obligations and Disclosure Regquirements)
Regulations, 2015, as amended (“Listing Regulations") and
relevant circulars issued by SEBI in this regard, Secrefarial
Standards on General Meetings ('5$5-2') issued by The Institute
of Company Secretaries of India" and subject to such other laws
and regulations, as applicable, the Company is seeking consent
of its members for the Special Business by way of Postal Ballot &
voting through electronic means only (“Remote e-voting”) , for
passing a special resolution as set out in the postal ballot notice
dated July 18, 2023 (“Postal Ballot Notice™).

In accordance with the MCA Circulars, Section 110 read with Rule
22 of Companies (Management and Administration) Rules, 2014
and 55-2, the Company has, on July 24, 2023 completed the
dispatch of the said Postal Ballot Motice in electrenic form only to
those members whose e-mail IDs are registered with the
Company,/ Depositories and physical copy n? the notice along
with postal ballot form and pre-paid business reply envelope is
not being sent. The communication of assent / dissent of the
Members will only take place through the Remote e-voting. The
voting rights of the Members shall be in proportion to the paid-up
value of their shares in the equity share capital of the Company as
on July 21, 2023, being "C Date”. A person whose name is
recorded in the Register of Members or in the register of
beneficial owners maintained by the depositories as on Cut-off
Date only shall be entitled to avail the facility of Remote e-wvoting
and to participate in the postal ballot voting process.

The Company has engaged M/s Link Intime India Private Limited
(“LIIPL"} to provide the facility of Remote ewvoting to all the
Members to enable them to cast their votes electronically in
respect of the Special Business as mentioned in the Postal Ballot
Motice. The Remote e-wvoting facility is available at the link:
https: / /instavote linkintime.co.in  from Wednesday, July 26,
2023 (09:00 A.M.) till Thursday, August 24, 2023 (05:00 P.M.).
The Remote e-voting shall be disabled thereafter by LIPL and no
further voting 5|"|aﬁI be allowed. During the Remote e-voting
period, members holding shares either in physical or
dematerialized form, as on Cutoff Date, may cast their vote
electronically.

Members who have not registered their email ID are
requested to register the same in the following manner:

- Members holding shares in dematerialized form are requested
to register their email 1D with their depository participants with
whom they maintain their demat accounts.

- Members holding shares in physical form, are requested
to submit their request to the RTA at delhi@linkintime.co.in or to
the Company at secretarial_l@omaxe.com along with signed
scanned copy of the request letter providing the email address,
mobile number, self-attested PAM copy and copy of share
certificate.

Those members who have their e-mail address, mobile number,
postal address, and bank account details already registered, are
requested to validate/update their details by contacting their
DaEnsimry Participant in case shares held in dematerialized form
or by contacting our RTA Link Intime India Private Limited in case
the shares are geﬁd in physical form.

The Company has appointed Ms. Meha Sharma (ICSI M. Mo,
A44741), Proprietor of M/s Neha 5§ & Associates, Practicing
Company Secretaries as the Scrutinizer for conducting the postal
ballot process through Remote e-voting in a fair and transparent
manner. The Scrutinizer shall submit their report to the
Chairman/ Managing Director/ Whole Time Director of the
Company, or any other person authorized by the Board in
writing, after completion of scrutiny of postal ballot (by Remote
e-voting) process in a fair and transparent manner. The results of
the postal ballot will be announced on or before 05:00 P.M. on
Saturday, the August 26, 2023 and will be displayed on the
website of the Company (i.e. www.omaxe.com) and will be
intimated to BSE Limited ("BSE") and National Stock Exchange of
:ndizl ["MSE") where the Equity Shares of the Company are
isted,

Members are requested to carefully read all the notes as set out
in the Postal Ballot Motice and in particular, the manner of casfing
vote through Remote e-vofing. The Postal Ballot Motice is
available on the Company's website www. omaxe com and
website of the Stock Exchanges i.e. BSE Limited and MNational
Stock Exchange of India Limited at www.bseindia.com and
www.nseindia.com respectively and on the website of Link Intime
India Private Limited at instavote. linkintime.co.in.

For the procedure of electronic voting please refer to the detailed
instructions for the same which form part of the Postal Ballot
Motice before exercising your voting right. In case of any
queries, you may refer the Frequently Asked Quesfions (FAGSs)
for Members and e-voting user manual for Members available on
the wehsite https://instavote linkintime.co.in under the Help &
FAQ's Section or you can contact to Mr. Rajiv Ranjan, Assistant
Vice President - evoting, Link Infime India Private Limited, C-101,
1st Floor, 247 Park, Lal Bahadur Shastri Marg, Vikhreli (West)
Mumbai, Maharashtra — 400083, Tel: 022-491846000, Email:
enotices@linkintime.co.in, who will address the grievances
related to electronic voting. The Members may also write to the
Company at secretarial_1@omaxe.com.

Place: Mew Delhi By order of the Board
Date: July 24, 2023 For Omaxe Limited
sd/-

Vikas Khandelwal
Company Secretary
M. Mo.: AT1B475

1.| Name of the corporate debtor | ADITYA CHEMTEC PRIVATE LIMITED
along with PAN/CINILLP No. | giN: UT485aDL1892FTCOM5982 | PAN: AAACROTIOF

2. | Address of the registered office | Registered Office: G-6/3, 3rd Floor,
I | —— Malviya Nagar, New Delhi-110017

| URL of websile | Nt Applicable

4. | Details of place where majority | Detaita not available with undersigned
| of fixed assels are located

Mot Applicable

|

Instaked capacity of main
products) services

8. | Cuantity & value of main productsd| Comporate Debdor kis booked a revenue of
services sold in last financkal year | Rs. 254,07 .295.00 as per audited financa
statemeants of FY 2020-21_ Howewver, no updated
| book of accounts orfinancial statements ans
availabde with us

Mumber of employess’ workmean | MIL

B. | Furthier delads including last avatable May be oblained by sendmg an email 1o
financiaf stabamants (with schedules) | cirp.adityachembec@gmail.com or availabia
of two years, lists of creditars at office of undersigned at 5-4. 21/681,
relevant dates for subsequent evenls | Ghavr Chambers, 3rd Floor, Faiz Road,

of the pracass ane avatable al: Karal Elagh Mew Dealhi-110005.

8. | Eligibility for resolution applicants | May be obtained by sending an emad o
under section 25{2)ih of the ci.rp.adltg,rm:hemmc@gmall.mm ar gvailable a1 office
Code is available at | of undersigned at 5-4, 21481, Ghawn Chambers,

Ird Fleor, Faiz Road, Kargl Bagh, New Dehi -110005,

10| Last date for receipt of expression | 10th August, 2023
af interest

.| Date of issue of provisional list of | 20th August, 2023
_;JrU-ELH.‘-L:lr".'E rastulon applicants

7| Last date for submission of

| 25th August, 2023
abjections to provisional list

11| Process email id fo submit EO | elrp.adityachemtecigmall.com

Tri Nagar Branch: GLOOOO0O000E1673, GLOODDOOONG1708, GLODDODDODEE403,

Date -25.07 2123 Sanjay Chopra
Place: Maw Delh Resolution Profassional for Aditya Chemtec Private Limsted
Add.: 5-4, 21661, Ghawi Chambers, 3rd Floor, Faz Boad, Karol Bagh Mew Delhl 110005

E-mail; cirp.adilyachemteciigmall com, casaniaychopragiredifimail com |

FORM-3  [See Regulation - 15(1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT-2)
15t Flogr, 500 33-34-35, Seclor-174, Chandigarh, (Additianal space alialted an 3rd & 4th Flor also)
CASE NO. DAMI1472017

Surnmons under sub-section (4) of section 19 of the Act, read wilh sub-nabe (28] of rule 5 of
the Debd Recovery Tribunal (Procadure) Rukes, 1503

UNION BANK OF INDIA Exh. No. 19315
Vs,
To SHISHAN KUMAR AGGARWAL AND ANR.

{1) Shishan Kumar Aggarwal and Anr., Mr. Shishan Kumar Aggarwal Son of Shri
Mahabeer, House No. 54722, Gali Mo, 7, Shivaji Park, Khandsa Road, Gurgaon-122001
Haryana. and Also at: House No. 944/05. Gali No. 7, Pated Magar, Gurugram, Haryana.
Also at; Mr. Shishan Kumar Aggarwal Son of Shri Mahabeer. House No. 944/05 Gali
No. 7, Patel Nagar Guregram Haryana, Gurgaon Haryana
{2} Shri Rajesh Kumar Mangla, House Mo, 2700541/22, Shivaji Park, Khandsa Road,
Gurgaon - 122001 Haryana.

SUMMONS
WHEREAS, OAM9142017 was listed before Hon'ble Presiding Officer/Regisirar on
17-07-2023.
WHEREAS this Hon'ble Tribunal is pleased to issue summons’ notice on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of
Rs. 56,32, 374.80 {application along with copies of documants elc, annaed),
In accordance with sub-section (4) of section 18 of the Act, you, the defendants are
directed as under:-
{i} to show cause within thirty days of the senvice of summans as to why relief prayed for
shauld not be granted,
{u} to dvsclose particulars of properbes or assets other than properies and assels
spacified by the applicant under sesial nember 3A0f the original application;
() you are restrained from dealing with or disposing of secured assels or such other
assels and properies disclosed under serial number 34 of tha onginal application,
pending hearing and dispesal of the app@cation for attachment of properiies;
{iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets over which security inferest is created and or other assets
and praperties specified or disclosed under seral number 34 of the original application
without the pricr apgroval of the Trbunal;
{v) you shall be kable to account for the sabe proceeds realised by sake of secured assets
or other assets and properties in the ordinary cowrse of business and deposit such sale
proceeds in the account maintained with the bank or financial institufions holding security
iferest over such asssls,
You are also directed 1o file the written statement with & copy thereof furnished ko the
applicant and to appear before Registrar on 31/08/2023 at 10;30A.M. fading which the
application shall be heard and decaded in your absence
Given under my hand and the seal of this Tribunal on this date - 2800712023,

TRUCAP FINANCE LIMITED

(Farmerly known as Dhanvarsha Finvest Lid)
Registered Office; 3rd Floor, A Wing, D.J. House, Old Nagardas Road,
Andheri (East), Mumbai = 400063, Maharashira,

GST No: 2TAAACD988TDNZC
Corporate ldentity Number: L24231MH1994PLC334457

This is to inform the Public that Auction of pledged Gold Ornaments will be conducted
by TruCap Finance Limied (Formerly known as Dhanvarsha Finvest Lid) on 27 July
2023 at Noida Sec-18 at11:00 AWM.

Branch address: TruCap Finance Limited {Formerly known as Dhanvarsha Finvast Ltd)
Noida Sec-18, 1stfloor Office Mo 102, Vishal Chamber Sec-18,Noida-201301

The Gold Omaments to be auctioned belong to Loan Accounts of our various
Customers who have failed to pay their dues. Our notices of auction have been duly
issued to these borrowers.

Customers mentioned below with branch name,

Ditshad Golony Branch: GLODODOOODGTE2Y.

Faridabad Branch: GLOOOQOOOO055879, GLOOOOOOOOS5872 (Shivalik -
102742510416), GLOOQOOOOO74461, GLOODOOOOOGI7A2 (Shivalik -
102742511804)

Ghaziahad Branch: GLODOODOODGEE26, GLODOOO0OOOT4T76S.

Kirarl Chowk Branch: GLOOODOODOOD19011, GLOOOOOOOO2107E,
GLOOOOOOOD32583, GLOOOOOOOO41184, GLOOOOQOOODOD45643,
GLOOODOOODSB463, GLOQOOOOOO59566, GLOOODOOODOT3263,
GLODDOOOOOT 405

Mayur Vihar Branch: GLOOOOOOO033512, GLOOQODOOD44379,
GLODOOODODOOD45584, GLOQOOOOODGE020, GLOOOOOOOODGREGEYT,
GLODO0ODD0GE699, GLOODOODODGETEL (Shivalik - 102742511791),
GLOQOQODOOOYO2E0, GLODOOOQOOOYA002 (Shivalik -102742512303),
GLODDOODOODTABED (Shivalik - 102742512399), GLOOOQODR07305 (Shivalik -
102742512453), GLOODOOODOSB308 (Shivalik - 102742510632).

Moida Bhangel Branch: GLOQOOODOO45030, GLOOOOOOODO45434,
GLOOODOOODS5G6E86, GLOOOOOOOOGOG02, GLOOOOOODOG2BET,
GLODDOOOD0GEE083.

NIT BK Chowk Branch: GLOQOODODOQO030922, GLODOODQOOOGOTS1,
GLOQOOODODOOG1166, GLOOOODOOODGZ062, GLODOOODODG446E,
GLODODOODOOOGE120, GLOOODDOOODG&48S, GLOQOOODODGSTSE,
GLOODODDOOOYOR2S5E, GLOODODOOOOVI501, GLOQODOOQOOT74387,
GLOQODOOO0Y 8334, GLOBOOODM0TE343.

Rohini SEC 5 Branch: GLOOOOOOO0021430, GLOOOOOOOOS58200,
GLOOOOMOO0&41 79, GLOOOODODOGET 55 (Shivalik- 102742511 782)

Raghuveer Magar Branch: GLODOOOO0O34110, GLOGOOODOO46036,
GLODOOOOOO46630, GLOOOOODOOS2831, GLOOOOOODOS5408,
GLODOOODODOS5880, GLODOOOOOOSYOFO0, GLOOOOOODOS9710,
GLODODOODOOOG3R12, GLOOOOODOOG5435, GLOOOOOODOGRASE,
GLODOOOOO0T 3019, GLODDDDOODT 8089, GLOGOO000D7BR2T.

Pratap Vihar Branch:- GLOOOOOOO046723, GLOOODOOOO059261,
GLOOOOODOOO59541, GLOOODOOOOGOSTE, GLOOOOOOOOGSATT,
GLOOOOOOOOGBO31, GLOODOOODOOGE9649, GLOOODOODOT1694,
GLODOOMOOOT 1684,

GLODOOQODOGE47s, GLOODOOOODYS162 (Shivalik -
GLOODOMOOY G244

Palwal Branch: GLOOOOOOO030670, GLOODOODODG61912, GLOODOOODOG217E,
GLOODOOOOO062207, GLOOODOOOOOG3071 (Shivalik - 102742510970},
GLOOOOOOODOT2150, GLOOOOOOOOYS5396, GLOODOOODOOOTF7EE,
GLODOOOODO77E13, GLOODOOOOOTA329 (Shivalik - 102742512455),
GLOODOMOOTS142.

Noida Sec 18 Branch: GLOOOOOOOD025945, GLOOOOOOOD34237,
GLOOOOOODO37989, GLOOOOOOOOSZ2334, GLOOOODODOS3499,
GLOOOOOO0DOS7205, GLOOOOOOOOS8048, GLOOOODOODSEG1T,
GLOOGOOODOG3527, GLOOOODODOG3BEZ, GLOOOODOOOG4G2T,
GLOODOMI00G793, GLODOODOD0GE1 02, GLOGDOOO0OT 4400,

Rani Bagh Branch: GLOODO0000S56617, GLODOOO000G4866, GLODODOOO0GE194,
GLOOOOMIO0T1717 (Shivalik - 102742512116).

North Ghonda: GLODOOOOO046166, GLOOOOOODOOS4922, GLOOOOOOODS9308,
GLOOOOODOODOGOBET, GLOODOOOOODG4018, GLOOODOOODOG4685,
GLOOODOODDOGT3S0, GLOQOOODOOY 1820, GLOQQODODDTI0NE,
GLOOOOODODOTSBY4, GLODOOOOOO7E2B1, GLOOODODOOOOY 7099,
GLOOOOOODDOT7O77, GLOOOOODOOYYI77, GLOOOOOODDTB40E,
GLOODDOO00TS107

Pooth Kalan: GLODOO000030279, GLOOOOONO0063588, GLOOOOOOOOG465T,
GLOOOOOOOOG? 827, GLOOOOOOOOGY®3Y, GLOOOOOODOOTO214,
GLODOOOQOO7OYTO, GLOOOOOOODOT7A503, GLOOOOOOOOTS644,
GLOODOOODOTB0GT .

For more details, please contact TruCap Finance Limied (Formerly known as
Dhanvarsha Finvest Lid)

Contact Person: Satish Kumar

Contact Number(s): 9560735444

TruGap Finance Limited (Formerly known as Dhanvarsha Finvest Lid) reserves the
right to alter the number of accounts to be auchoned &' postpona [/ cancel the auction
without any priarnotice.)

102742512428),

TruGap Finance Limited
{Formerly known as Dhanvarsha Finvest Lid)

Signature of the officer Authorized to issue summons

Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.

We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

dotel b Canara Bank <A

Regional Office
Civil Lines

POSSESSION NOTICE

Under Section 13 (4)

Whereas

repay tha amount within B0 days from the date of receipt of said notice.

Details of properties whare possession had bean laken is as follows

Moradabad

The underzigned being the Authorised officer of the CANARA BAMNK, under Securitisation and Reconstruction of Financial Assets and
Enforcemeant of Security Interest Act, 2002 (Act No, 54 of 2002) and in exercise of powers conferred under section 13{12) read with Rule-3 of the
Security Interest (Enforcement) Rules, 2002 issued demand nofice on the date mentioned against account and stated herein calling upon them to

The borrower having failed to repay the amount, notice is hereby given o the borrower! guarantor and the public in general that the undersigned
has taken possession of the property described herein below in exercise of powers conferred on himdher under section 13(4) of the said Act read with
rule 8 of the Security Intarast (Enforcement) Rules, 2002, The borrower/gurantor in particular and the public in general are hereby cautionad not to
deal with the property and any dealings with the property will be subject to the charge of the CANARA BANK. for the amounts and interest thereon
The borrowers attentions is invited to provisions of sub-section (8) of section 13 of the act, in rezpect of time available to redeem the secured asset,

For immmovable Propert

Agarwal, Rfo 92 Katra Puran Jat Opp.
Masjid, Maoradabad-244001 and
Guarantor : Sri Mukul Agarwal S/o Late
Sri Suresh Chand Agarwal Rfo Katra
Furan Jaat Moradabad-244001

Branch : Civil Lines, Moradabad

Dated : 24.07.2023 Place : Moradabad

= > 3‘:1 Fa | 51‘ o |
Bank of Baroda

< ] - BT

Mame & Address Qutstanding Date of
1,? r of the Borrower/Guarantor imﬁma::;:f;z?r:f;mes Amount Demand Notice
* Name of Branch P uls 13(2) [ Date of Possession
1. |Borrower : Sri Sachint Agarwal S/o Late | All that part and parcel of the property consisting of Land Building Rs. 01.056.2023
Sri Suresh Chand Agarwal and Smt. Brij | Commaercial cum Residential in the name of Mr. Sachin Agarwal | 1,37.550.97/-
Lata Agarwal Wio Late Sri Suresh Chand | measuring 14522 sq.mir situated at Mohalla Katra Puran Jaat +int & 21.07.2023

opp. Masjid Mear Gupia & Goel Mursing Home Moradabad-
244001, registered in Bahi No.-1, Jild No. 5854, Page no. 263 to
280 sale deed no. 10708 dt. 21.08.2007 in registrar Moradabad,
Bounded as : East : Abchak & then H/o Basant Lal & Shalini,
West : Pvl. Rasta 119" wide, North : Houss of Har Om, South :
Hfa Smit. Shalini Agarwal & Road 150" wide

Regional Office: Sanjay Place, Agra
Mob: 8477009315

[Appendix IV-A (Provision to Rule B(6) & 6(2)]
Sale Notice for Sale of Immovable Properties
E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with provision of Rule B (6) & 6 (2) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower{s) and Guarantors(s) thal the below described immovable Praperly morlgaged/
charged to the Bank of Baroda, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Bank of Baroda, will be sold on "As is
where is", As is what is", and "Whatever there is" basis for realization of the debts due lo Bank. Further details of property are mentioned below,

other charges

Authorized Officer, Canara Bank

E-AUCTION
SALE NOTICE

Name & Address Demand Notice Date
of Borrowers/
Guarantors Tﬂtal EUEE' [HE]

Branch: Delhi Gate, Agra, Mob: 8477009098

Dhstrict Agra

Description of Properties

Borrower- Sima Upadnyay and|  17-08-2021 | Residential Property Situated at B -551 Trans Yamuna Colony, Phase- |, Mauza Naraich | = | 21,10,000/-
gﬁ‘;ﬁl '*TJF‘E""‘!:??--""*:‘ E&tﬂ?";"‘“- 15.67.157.43 | Tehsil- Etmadpur, District Agra, Area- 57.59 S, Mir, Property in the name of Smi. Sima | £ | ~2,11,000/-
:sl.:lh'iauir;ar;mn?emu?Ei}a;jiﬁﬁ + |nlerest & ather exp. Upadhyay, Boundad as: East- House No. B- 534, 535 & 536, West- Road 3.60 Mir wide & fﬁ: 10,000/-

House No. B-552, North- Others House, South- House No B-521 & B-572

Resarve Price (Rs.)
EMD (Rs.)

Bid Increment
Amount (Rs.)

Type

Poss-
EE5I0n

DATE OF E-AUCTION: 24.08.2023, Time: 2:00 PM to 06:00 PM,

Eamest Money Deposit (EMD) Shall be received latest by 23.08.2023, Property Inspection date & Time w.e.f. 21.08.2023 10.00 AM to 04.00 PM

Date : 25-07-2023

Interested Bidders can deposit EMD amount anline through portal F"”‘“““"EETI_:‘E*;:“"“““"‘

https:/lwww.mstcecommerce.com/auctionhome/ibapi/index.jsp by way of NEFT/UPI /Credit Card or Debit T AT

Card only. For further details of Terms & Conditions of Sale Please refer to link provided in Secure Creditor - sl

https://'www.bankofbaroda.com 1 R

STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) & 6(2)/Rule 9(1) OF STATUTORY iE'I;:F";"_' A .-r-
INTEREST (ENFORCEMENT) RULES 2002 "h".if,_ ne )

This may alzo be treated as notice uir 8(6) & 6(2VRule 9{1) of Security Interest (Enforcement) Rules, 2002 to the s rl., Py u'r.

borrower/s and guarantor's of the said loan about the holding of E-Auction Sale on the above mentioned date. [

Authorised Officer

Place : Agra

New Delhi




